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Excise duty outstanding against Mis. 

Golden Tobacco  Company 

81. DR. RATNAKAR PANDEY; Will the 
Minister of FINANCE be pleased to State; 

(a) whether it is a fact that over Rs. 50 
crores is outstanding as Central Excise duty 
against M/s. Golden Tobacco Company and 
other Dalmia group of companies; 

(b) if so, since when the above amount is 
due and what is the present position in this 
regard; 

(c) how do Government intend to recover 
this huge amount due for a long lime and what 
action Government have taken so that no 
more licences and loans are granted to  this 
group;  and 

(d) whether Industrial Finance Corpo-
ration of India has sanctioned any fresh loan to 
this group during the current year; if so; what 
ore the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHAN POOJARI); (a) to (d) In-
formation is being collected and will be laid 
on the Table of the House. 

PAK P.M.'s, statement on Kashmir 

82. SHRI KRISHNA KUMAR 
BIRLA; Will the Minister of EXTERNAL 
AFFAIRS be pleased to state; 

(a) whether Government are aware of the 
recent statement made by the Pakistan Prime 
Minister in Pak-occupied Kashmir faking the 
Kashmir issue and supporting the struggle for 
freedom from the Indian yoke as reported in 
the Tribune of the 24th August, 1986; 

(b) if so, how do Government view the 
utterances of the Prime Minister of Pakistan in 
the context of Tashkant and Simla Agreements 
and whether Government feel a definite shift 
in Pakistan's policy towards India; and 

(c) what steps Government contemplate 
in the matter? 


